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Notes of tlrpe ﬂégistr'y I Date' v - {irder of the Tribunal
e o petwe
H - \ i“ «10.01 Igsua notice as to why the application shall
Fhis| it L g

Wy

j pot ba kRkkkx admitteds Returnabls by 3 wasks.
' aﬁr. J.L.Sarkar, learned Sr. Rly. Standing counssl
| accepts notice on behalf of the respondents.

) List on 13/11/01 for admissioms Endeavour
{ ghall be mads to disposad of the same at the
admisgsion stage.
) \ C k C ?9’\91_\_\(0 . )
] Member Vics-Ehairman
- P . mb }
Pt c 31,01 List on 4/12/01 to enable the
' N= . ? . i Rly. counsel to obtain necessary instr-
“ “/x/o1 ro ) uctions,
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1. -

Now Reyemicdion. hoiin
afprorod
heen ylesd

Ko 3el.

& |

4,172,017 %" Heard Mr.U.K.Nair, learned couns el
fFor the appllcant and also Mr,S Sengupta,
‘learned Rly. counsel far the respandents,

Mr,Sengupta, learned Rly. counsel
prays for timae to gbtaiphan necessary
.t -instructions, Prayer is allowed,
List on 10,1.2002 to enable the
Rly. counsel to obtain necessary instruce-:

tions,

Nember(A)

| o f<;((=£L¥khA
Neflér(}) .

mb N |
10,1.02 List on 28,1.,2002 to enable the
respondents te ebtain necessary instructi-

GNSe

(e N
. Member N Vice-«Chairman

mb .

28,1,02 . . List on 26,2,2002 to enable the

Wil

respondents :to cbtain necessary instructe

P PR )

,igns on the matter,

Mire S.Sarma, learned counsel for the
respondents stated that the applicant may
~31§a report thF respondant Ne.aﬁﬁivisionél
" 'Railuay Manager (P), North East Frontier

Railways, Lumding to enable the resgondents
to consider her case, Mr. U.K.Goswami,
learned counsel appearing Ffor the applicant
stated that he would advised Mrs,Pratime
Dey, to report The Divisional Raxluay

Nanager(P), Lumding.

V¢ L owe e

Member . 7" ‘Uice-Chairman

.
[ |

CEL-f

mb

2642,02 Written statement has been filed by the

Respondents, Pleadings are complete, The case
may noe-be listed for hearing on 21.3,2002,
The applicant may file rejoinder, if any,uiths

in ten @@ys from today,
\C U L~—

Member Ea Zice-Chairman
mb
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¥ RS
21.3.02 | On the prayer of learned counsel

.for the agplicant the case is adjournat
;ed, List on 23.4,2002 For hearing.
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. Moy
£ 20.5.02 || | '
: e ‘/ Heard 1learned counsel for

the parties. Hearing concluded.

Qﬂ}&?k . g i Judgment delivered in  open
CK<92& ég/. - j Court, kept in separate sheets.
05'7 50 ' ) The application is allowed in
v \?X}%Bﬂ : N I terms of the order. No order as
QOQ»A f /, ~ to costs.
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- CENTRAL ADMINISTRATIVE TRIBUNAL ::
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e - DATE OF DECTISTON 20.2:.2002......
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r

fabiaiwﬁﬁﬁE:EE%}%ma_DeY  APPLICANT(S)

{ Mr.U.K.Nair, U.K.Goswami & BOVOCIATR ST O Ll AP CANT (S)
D.K.Sharma. : - :

' VER3US -
! _Union of India & Qthers. .. .. .. .. .. .. [CSPSTOENI(S)
i )

| _Mr.s.Sengupta . ADVOCATE ¥On THI
\ B T S S O, LJF‘.F‘;PQvNDEN* “;-

.+ * THE ON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN,
i ;

4 THzZ HON'BLE MR K. K. SHARMA, ADMINISTRATIVE MEMBER.
i _
1. Whether Reporters of local papers may e aliowed to see
4 the judcment ?

S e—— ..

). Tc be referred to the Reporter or act ?

3. drether their Loodships wish to see the falr copy of the
i sudgment ? _ : ‘

1. thether the judgment 1is to ke circulated to the other

! | | Benches ?

| Judgment delivered by Hon'ble Vice-Chairman.




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No.402 of 2001.

Dafe of Order : This the 20th Déy of May, 2002.

THE HON'BLE MR JUSTICE D. N. CHOWDHURY, VICE CHAIRMAN.

THE HON'BLE MR. K. K; SHARMA, ADMINISTRATIVE MEMBER.

- Smt. Pratima Dey

Wife of Panch Dey
Resident of Sankardev Nagar
Maligaon, Guwahati-781011. . « » Applicant.

By Advocates Mr.U.K.Nair, U.K.Goswami & D.K.Sharma.
- Versus -

1. The Union of India
Represented by the Secretary to the
Government of India - o o
‘Ministry of Railway
New Delhi-1. '

2. The General Manager
North East Frontier Railway
Maligaon, Guwahati-11.

3. The General'Manager (P)
N.F.Railway, Maligaon’
Guwahati-11. ‘

4. The Divisional Railway Manager (P)

North East Frontier Railways

Lumding, Dist:- Nagaon

‘Assam. ~ . « « Respondents.
By Mr.S.Sengupta, Railway counsel.

ORDER

CHOWDHURY J.(v.c.):.

The matter pertains to the area of
compassionate | appointment in  the following
circumstéhces.

1. The applicant was married to one Panchy Dey,
who was working as Gangman.ﬁnder S.S.E.(P.Way)/GHY. Her

husband is missing since 24.5.90. The applicant awaited

\

Contd./2
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for some time and thereafter lodged an FIR before the
Officer-in-Charge, Panbazar P.S. Vide Panbazar P.S. GDE
No.567 datedlZJM9I; The information was recorded and as
per the certificate issued by the Officer-in-Charge of

Panbazar P.S. dated 3.12.91 the employee could not be

traced out after all efforts were made. In similar

fashion - the Officer-in-Charge issued another
certificate dated 26.2.99 referring GDE WNo.567 dated
12.8.91 and indicated that the husband of thé applicant

was not traced till the date of issue of certificate. To

overcome the situation that had arose when the sole hread earner of

‘ o _ applications
family was no where to be found, the applicant made/ before the

authority for compassionate appointment. The applicant
subsequently issued legal notice on the authority by
communication dated 16.5.2001. +the Office of the
Divisional Rly. Manager (P), N.F.Railway, Lumding
intimated that the application of the applicant was
received by the office on 21.5.99 without any age
proof/school certificate. Subsequéntly the department
received the affidavit submitted by the applicant on
21.8.2000 indicating the date of birth as well as the
qualifications. By tﬁe said communication it was also
informed that tﬁe missing employee was an up-approved
staff, direct appéintment to such employee could not be
given in the céses'of approved staff unless the case
was approved .by the General Manager. By the said

communication the applicant was asked to submit a

Contd./3



certificate from the police authority to the extent

mentioned in Annexure-D as :

"In order to examine the case for
onward forwarding to GM(P)/MLG for
obtaining GM's approval, Smt. Pratim
Dey was asked to submit a certificate
from the police authority, if her
husband is suspected to have committed
fraud, suspect to have joined any
terrorist organisation or suspected to
have gone abroad or not, but the same
is yet to be received from her. On
receipt of the said certificate the
case will be processed from obtaining
GM's approval." '
Failing to get any appropriate remedy from the authority
the applicant moved this Tribunal seeking for a
direction for compassionate appointment.
2. The respohdents have filed written
statement. In the written statement the authority relied
upon the communication dated 16.5.2001. The " respondents
in the written statement referred to the report of the
Officer-in-Charge of the Panbazar P.S. dated 3.12.2001
indicating the husband of the applicant was missing from
24.5.90. It was also indicated in the written statement
that on receipt of the application of the applicant
dated 6.4.99 actions were taken by the General
Manager(P), N.F.Railway by forwarding that to the
D.R.M.(P)/N.F.Railway, Lumding on 21.5.99. .Necessary
staff was also deputed to enquire and submit necessary

report in connection with the appointment matter on

compassionate ground. After considering the reports

- submitted and the Railway Board's relevant circular

No.E(NG).II/97-R.C-I/210 dated 26.7.98, the applicant

was advised vide letter dated 14.5.2001 +to obtain
Contd./4
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a certificate on the following points :

-"if her missing husband is suspected
to have committed fraud, or joined
any terrorist organisation, or has
gone abroad or not."

It was also stated that the applicant did not submit'any

 as desired .

certificates/documents / by the Railway Board. The
respondents in its written statement also stated that
the personal contribution made by the husbahd on P.F. of
Bs.2499- was passéd by the Accounts Officer on 22.1.93.
The Gratuity Rs.496/- was réleased on 15.10.92 but the
amount was‘ adjusted’ against~ the Government dues
recoverable from the husbgnd of the applicant amounting
to %.900/-. In the Writtenv statement the respondents
also indicated that since the applicant was un-approved
staff, direct.éppointment to his wife could not be given
as in this case of appro&ed staff unless the case was
approved by the General Manager.

3. | We have heard Mr.U.K.Nair, learned counsel
for the applicant and also Mr.S.Sengupta, 1learned
Railway standing counsel for the respondents.
Mr.Sengupta submitted that compassionate appointment is
to be made in terms of policy guidelines approved by the
‘Railway Boafd..In support of.his contention the learned
counsel ‘for the respoﬁdents_ referred tQ the
communication No.586E/81/O(W)Pt.III dated 7.4.99 which
enclosed the Railway Board letter dated 26.7.98 on the
subject of @ompassionate appointment. As per the Railway

Board circular a request to grant the benefit of

compassionate appointment can be considered after a

Contd./5
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lapse of at least two years from the date from which the
Railway employee was missing, provided that an FIR was
lodged and the missing pefson was not traceable, and the
competent authority feels that the case 1is genuine. As
per the Circular the benefit would not be applicableAin

the following circumstances :

"a) Who had less than two years to
retire on the date from which he has
been missing ; or,

b) Who is suspected to have committed
- fraud, suspected to have joined any

terrorist organisation or suspected to
have gone abroad. -

c) The above will also be applicable
to the wards/widows of casual

labourers (temporary status) who are
found missing. The other conditions
contained in Board's letter
. No.E(NG)II/96/RC-1/85 dated 17.10.97
will however continue to apply in such
cases."

4. From the materials produced it appears that

the applicant's husbandvWas a Casual Labourer with CEC
status. The Railway Bo%rd Circular dated 26.7.98 is also
applicable to the widow of a Casﬁal Labourer (Temporary.
Status). Mr.S.Sengupta, learned Railway counsel for the
respondents submitted that the husband of the applicant
was not scréened and therefore he was not as such
eligible.'We find it difficult to accept this contention
of Mr.Sengupta to limit that the benefit of compassionate
appointment only to those labourers who are/were
Screened, screening is held only in case of any regular
vacancy. Casual Laboﬁrer‘ with CPC status is 1like an

employee of temporary »status. The dependents of such

Contd./5
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persons are also eligible to get the benefit of
compassionate appointment. In our view, the applicant's
case squarely covers the Railway Board Circular dated
26.7.98. As the widow of a Casual Labourér with CPC
status the applicant is eligible for granting of
temporary status. We also agree with the contention of
Mr.U.K.Nair, learned éounsel for the applicant that it is
not the job of the applicant to obtain a certificate from
the policé authority to the extent that her husband is
suspected to have committed fraud, suspected to have
joined any terrorist organisation. The entire
responsibility of giving compassionate appointment is
vested on the Railway authority. It is the Railway
authority to examine and scrutinise as to whether the
case of the applicant is bona fide or genuine. the wife
of the missing husband cannot be expected to move around
the Police Stations for obtaining such certificate.

5. ’ Considering all aspécts of the matter, we
are of the opinion that ends of justice will be met, if a
direction is issued on the respondents to consider the
appiication submitted by the applicant for apprintment on
compassionate ground in the light of the Railway Board

Circular dated 26.7.98. Accordingly, the respondents are

directed to consider th2 case of the applicant for.

compassionate appointment in the light of the aforesaid
circular within a period of three months from the date of

receipt of the order. It would be open to the respondents

Contd./7



(X )
~J
e

to make an enquiry and thereafter to reach a decision

with wutmost expedition. The respondents are further

directed that the exercise of

compassionate appointment of the épplicant should not

brook further delay. It is expected that the Railway

shall complete the exercise expeditiously and preferably

within three months from the receipt of the order.
Subject to the ohservation made, the

application stands allowed.

No order as to costs.

\ALQJ \QaftwﬁxxA\d
( K.X.SHARMA )

( D.M.CHOWDHURY )
ADMINISTRATIVE MEMBER

VICE CHATRMAN

consideration of -
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THE CENTRAL ADMINISTRATIVE TRIBUNAL i GUWAHATI BENCH
: GUWAHATIL -~ -

(Application - under Section 19 o f the - Dentral
Administration Tribunal Act, 1983%)

0B, No. LP62<~fmf DE ]

BETWEEN.

Smti Pratima Dey, . :
wife of Panchu Dey, resident  of
Sankardey Magar, HMaligaon,
Buwahati-7814811.

ssw PApmlicant

AND

de The Unidon of Indis;, represented
- by the Becretary - to the
Government of India. Ministry
of Railway, New Delhi-i,
2. The General Manager, North-East
Frantier - Railway, Maligaon,
Guwahati-11.

© 3. The  Beneral  Manager (P, N

FRailway, Meligaon, Guwahati~11.

Y

« The. Divisional Railway Manager.
APy, o NMorth s East Frontier
Railways, Lumding,  District-
Nagaon, Assam.

wew ARezmpondents

CDETAILS. OF APPLICATION

wole PARTICULARS OF -THE - ORDER AGAINST ~WHICH  THE

CAPPLTCATION I8 MADE = -

The  instant application is directed against the

letter -+ bearing - Memo No. - E/227/Eng/Com(W) -  dated

16,5231 issued by Divisional Railway Manager (P), NF

Railwayy Lbumding.

e JURISDICTION OF THE TRIBUNAL @

<\

Dey
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G osw

Ficébp BV,
Smh Prattma
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The applicant declares that the subject mabier in

]

£

respect of which the zspplicabtion is made is within  the

jurisdiction of this Hon'bhle Tribunsl.

Se LIMITATION

The applicant further geclares that the
application is within the limitation pericd prescribed

o) ~

under  Section 21 of the Administrative Tribunals Oct,

1985,

4. FACTS OF THE CASE

4,1 That the applicant is & citizen of Indis and as
suehy she s entitied fto all the righte and privileges
as guaranteed under the Constitution of Indiz snd laws

framed thereunder,

P

4.2 That the Applicant s aggrieved by the

action/inaction on the part of the Respondent in not

considered her case for compassionate sppointment under

[T DT -

the Respondents. The husband of  the Applicant was

working  as  Bangman  under  S.8.E. (P.Way)/GHY  and  on

Y
24pB .98 he has been missing. In this connection a FIR

R

was lodge on 12.8.91 bhefore the Fanb&zar Folice Station
and  the Officer—in—-charge, Panbazar F.H. issued a
certificate stating therein that @nquiﬁy was  conducted
inta  the case, but inspite of all effort the missing
[ 8 TN haﬁ not  been  traced out. Thereafibsr the
Applicant made several representabions Lo the
Respondent  awthority stating the whole facts of the

case and praying therein her case for  appointment  in

any type of group D’ post in compassionate ground. But
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inspite of repeated praver of the Applic anL, it was not
reach  the deaf ear of the Respondent authority. Hence

the dnetant application.

A%

4.3 That the Applicant begs to state that on 2.8.91
she lodged & FIR before the Panbazar Police Station
stating therein about missing of her husband who was
werking  as Gang man under SEE(P.Way) /GHY, NF Railways
since 24.5.90, the last date of his presence in office
as  per office attendance he was missing. Th@‘ Panbazar
Folice Station on basis of the aforesaid FIR regiastered
& -case bheing BGDE Na. 567 dated lﬂnﬁ;ﬁi 'and atartad
investigation of the case. But nathing could be  traced

out after investigation.

A copy of the certificate dated e bR B 26,2.99
issued by the fficer-in-charge, Panbazar P8  are

gnnexed herewith as Anmoxurs—0 Colly.

4.4 That the azpplicant begs to state that she intimated
the Respondent authority about missing o her husband
Panchu Dey. The fpplicant made several representations
befoare the Respondent authority for consider her prayer
for compassionate appointment and to release all the
amount  entitle to her missing husband since he WESE  an

employes  under the Respondents authority. But  the

Respondent authority did not leok into the matfer,

)

4.0 That the applicant begs to =

rate that she is  only
the legally married wife of her missing husband  Panchu

Dey and hence she is entitled to  all  the "henefits

granted under law. Therefore she made =2 representation
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Respondent No. & praying  therein

o
=
151
1]

o 2982088 to

for consider her case for appointment on  compassionate

ground in any Group "D pest under the Respondents. In

o
ph
-t
n

the representation, it was also mentionad
difficulties she have to face in absence of her
huasband.  On the other hand the HRespondent authority

kept silence and did not gave any answer.

.
By

A copy of the representation dated 29.08.2068¢

anmeded herewith ss Annexure-—B.

4.8 That the applicant begs to state that finding no
gther alternstives she spproach to her lawyer and  as
per  the advise of her iawy@r a legal notice was  given
ta the Respondents suthority. In the legal notice it
was clearly describe the whole case and to consider her
case for sppointment on compassionate ground under  the

Respondents authoriby.

A& copy of the legal notice dated .

4.7 That the applicant begs to state that pursuant Lo
the legal notice dated 1.3.2881, the Respondent gave
their reply vide letter bearing No. E/ZE7/7ENGSComp. (W)
dated 16.5.2¢481. In the reply, the Respondent asuthority
stated their dinability to consider the cocase of the

Applicent  and  also stated that in  the instant case

G.M.'s special zpproval is reouired.

A copy of the letter dated 16,5201 is  anneswed

a% Annexure-b o,
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4,8 That the spplicant begs to state that she has made
several correspondence with the Respondents authorilty
and  prayved for consider her case for  appointment  on
compassionate ground. To this effeckt a cerﬁifiﬂéte
issued wfficéwwthchargmﬁ Panbaxév Folice ﬁtaﬁiéﬁ dated
H.1R.91 and  26.2.99 {(Annexure-a colly) has already
submitted before the Respondent authority. But  the

Respondent . authority without going into  the matter

rushly issued the lebtter dated 16.5.20001.

4.9 That the applicant belongings to the lower statrum
of the society and after disappearsnce of her busband,
she faced tremendous problems. Being & woman, she have
to face fimaméial at o well

o lesue from ber marital life. Now she ried  teo

e
i
s
|53
oy

maintain herself by doing household works in the  house
of  others. She have to think ahout her daily bread =s

well 2s her oun security.

4,18 That the aspplicant submits that it has  already
been conpleted more than 18 vears since the date of
missing of her husband. As per certificates of  the
Officer-in-charge, Panbazar FPolice Btation (Annesure~ A
Collyd, after enguiving, it has not be traced out about
the missing person. Hﬁmmfng fully about those enguiry,

.

th

n

Respondent authority declined to consider the case

of  the fApplicant for consideration of the name. of  the

Bpplicant for compassionate sppointment.

4.11 That from meve perusal of the annesed documents

- -

as security problem as  she
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{i.e. Annexure-A to Annexure-Dy, it will ke clear that
Respondent authority unnecessarily delayed the matter
settlement of the matter. The the Respondent authority

ought have to consider the case of the Applicant for

sppointment on compassionate ground.

4,12 That the azpplicant has gob her ve%ﬁwd rights  to
claim appointment in the compassionate ground and  her
Mmissing Musbs and freing an gmployee wrderr the
Resporndents, therefore her case for compassionate
appointment  ought to have consider by  the Respondent
authority in accordance with lasw. In the instant case

az it was nobt given by the Respondent awthority, the

fpplicant has & right to demand for it.

4.1%  That the applicant demanded Justice and which is
denied to her and having no other alternative, she has
come  uwnder  the protective hands of  this Horm‘ble

Tribunal.

4.14 That the aspplicant Tiles this spplication bonafide

ancg to secures the ends of Jjustice.

G. GROUNDS FOR FELIEF WITH LEGAL PROVIGIONE

B.1 For that the action on the part of the Respondent

authority in not consideration of the case of the

1

Applicant  for appointment on compassionste  ground i
illegal and arbitrary and hence necessary direchions

need be issued  to them for settlement of the same

within a fixed time period.



i%f\

e S —

Tribunal to advance more grounds both legal as well as

.2 For that the action on the part of the
Respondents  in not disposing the matter inspite of
regeated prayver hbefore  the Respondents aubhority

amounts to failure in administrative fair play.

B..5 0 For that even after completion of almost 18 vears
of missing of her husband, the authority concerned did
not tried to settlie the metter, which has resulted

wmecessary complicabtion in her life.

5.4 Foar  that  the inattimn‘ on - the part mf the
Respondent authority for settlement of her case towards
appointmant o conpassionate ground el e the
Respondents  authority i neot at s11  tolerasble wunder

aw.

£

o For ﬁhaﬁ the inaction on the part of the
Respondents authority to consider of case of the
Applicant  towards appointment on compassionate grourd
is  not at all tenable on the part of the Respondents
who is the largest employer of the country and é mexcde 1

emplover.

Sub For  that the inaction on  the part of the
Respondents authority to given appointment to wife of a
missing emplover,  is  not maintainable taking  into
consideration  various Rules/Regulation and Guidelines

of the Respondernts.

The applicants crave  leave . of this Horm ‘ble

faotual at the time of hearing of this case.
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Lo DETAILE OF REMEDIES EXHALISTED &

The applicant declares that she has exhausted all

i
Zix

the remedies available to her under the law and there
is no  alternative remedy aveilable to  her and  the
reliefs sought for, if granted, would be just, proper

gnd adequate.

7. MATTERS NOT PREVIOUSLY FILED OF PENDING BEFORE - ANY
OTHER COURT -«

- The applicants further declare that N other

application, writ petition or suit in respect of the

subject matter of the instant application is filed

hefore any other Court, Authority or any other Bench of
the Hon'ble Tribunal nor any such application, writ

petition or suit is pending before any of them.

8. RELIEFS S0UGHT FOR

Lnder  the facts and circumstances stated ahave
the applicants pray that this application he admitted,
records be  called for and notice be issued to  the
respondents to show cause as to why the reliefs sought
for in this application should not be granted and upGn
hearing the parties and on perusal of the records,  Dbe

pleased to grant the following reliefs

8.1 To direct the respondents to appeint the Applicant

in any Group D post on compassionate ground.

8.2 To direct the Respondents suthority to release all

the amount entitle to her missing husband since he was



arn employee wder the Respondents suthority.

g% To cancel/sel asidelguashed the dopugned letter
dated 1&6.83.2881 (Annexure-D) passed by the respondent

Mo, 2 rejecting the prayer of the applicant.
2.4 Lost of the application.

3.5 Any ather relief/reliefs to which the applicant is
entitied to and as may be deemed fit and proper by  the

Honm'hle Tribunsl.

Fo INTERIM COHDER PRAYED FOR

Under the facte and circumstances of the case the

.
"y
m

applicants pray  for  interim order directing

)

respondents to consider the case of the applicants.
18, coeesanan
The application is filed through Advocate.
1. PARTICULARS OF THE T.P.0O, 2
iy I.P.0. Ne. 1 GG TR8393
ii)  Date i 259, 206l
iii) Payable at  : Guwahati.
T2, LIST OF ENCLOSURES @
fs stated in the Index.



VERIF I GAT I .ON

Late Panchu Dey, resident of Sankardey Nag

R

I, Bhri Pratime Dey, sged about 35 veay

S

s wWife

(Wi

Maligaon,

Guwahati—-il, do hereby soleanly affirm and verify

I am  the applicant in this instant applicsation

chmyversas

case. Thus I am competent to verify this
statements made in

\'\"':‘E> L‘(’L\‘_gl Y9, vio, N, Yy, 9N avdS iy zre

krowl edge 3 those made  in paragraphs

&

from recoards and the res

are my  humixle

hetore this Hon'ble Tribunal.

. . . . . R «
And T asign this verification on this the 2%

gay of Sepltember, 2881,

vt with  the facts and circumstances

Caz@e

true

47

are brue to omy information

4
o

Libm i ¢

of

arcd

kew]

that

s

the

the

gderived

th



Ter whom it ma

¥

Annexure-—&

Gonoern

e
H

his  is to certify thabt, Smbt. Pratims Dey w/o Panchu

Deyv & gang khalasi under PWT/GRty  residing at  Sankardev

Magar, Maligaon reported to this PSE on  12.8.91  that her

”~

hushand Panchu Dey has been missing on 24.5.99,

This refers GDE No. 5367 dt.
gmployee has not been traced oub

macie .

13
]

i

12.8.910 of Panbazar PE. The

after a2ll efforts have bheen

Sed/Tllegible
F.12.91
W~
fifficer IN-charge
Bazar Police Station
Guwahati-l.




~r

To

Anneuire -

whom 18 may concern

Sri Pratima Dey, 5/0L Ganesh Dey of

under  Gulukbsri PSS

reported by her wife Pratima Rani Dey. This refers

PS BDE No. 367 dt. 12

L o i

Enguiries were made in this regard but his

ise not known and he is

Bankardev  Nagar

has  beern missing since F4.5.9% as

3

Panbazar

L]

whereabouwts

still untrace.

Sd/lllegible

Officer IN-charge
Pan Bazar Police Station
Guwabati-1.
26 .82, 99

"

Pprave. oy
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_‘kind and sympata@tic conel daration,

grateful toyou ,

. I .. !
X % i
H >
Y

— 17

_To,
‘I‘ha mvisioml I‘ailwm Ma mper,
MR Rellway, Lunding, ~
. fﬁeted‘ﬁuwan&*i thm JQtH fn,Agt 1@00i.

N
. {
Sub xm

e

Compa salonate ground esppsinbnent
in mroup VLI ' I

- 9cY

v
-

Dt (B) /12 0550 Latter Noo o
Comp (&) DEy E6a93

"Ref i+ »,i/;a:i“{/

.

Siyp,

. Withﬂdﬁmvraﬁpsct anﬁ humbj@ 3uhmi&ﬁion
I 11ke to S&y few 1iaes b@fgpg VQu for your
That Sirp
é&ﬁgw'

my huaband nahe mna waviedng as

1w Dey 'wh@

;" [ SO e

&m;a.J

12/8/9% and ndg wi
Sip I

man undsr

Bgan

huva &nm! & 40

*

roagpointuent in @p, U
Doat 0n comyua&i @t@ Ground but a0

h&v& nrt rocalved ny orTor, Thm Sire T am

t&cing Vnry %itfjcu]tgoa nur"nn these hﬂrd%bipg
So T requeet vour homouy cindly
§ eyostQur,oumwtxghngJ

the mattor and consider my came ¥ shall

N

£&¢.

Yours BEully

ﬁﬁﬁ)

tzggyuijo(APIEJ’-EL

- S

K
i L
} .
:
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Ty,
The Diviedonal HRailway Manager {(Personal),
NF Railway, Lumding. -

Sub ¢ Legal Notice. -
Sir,

Upan authority and as per instruction of my client Smbi
Pratima Dey, wife of Panchu Dey at pressnt resident of

Sankardev  Nagar, Maligaon, Duwahati-il, I give vyou this

notice as follows

an

1o That my client husband was working as BGangman under 5.5.F

(P.wWay)/Bhy  and on 12.8.91 he has beern missis I this

regard an  FIR has been lodge before the "Panbazar Police

Btation by my client. In this conmection the officer—in-

charge ef  the Panbazar Police Station

e ¢

has ilssued 3

certificate stating that "Enguiries were made in this regard
) ‘ .

but  dnspite of all efforts the employ has not been  traced

(Wi A

e That after waiting for & considerable time when the

police authority also declared that on engquiry all efforts

has been made but the husband of my client could not  traced

out, then my aforesaid client has preferred an  application

for appointment in any type of Group-D post on compassionate

ground, being no other alternative to trace out her husband.

-

& That inspite of the aforeszid position the case of my

client has not been considered till date though she had made

, \“& WX\/

J



4 I view of the above,

- '5"

e

poseveral representations to you stating the fact that she has
; CH

T SOLUNCE of  dncome  and  living alone facing very

podifficulties during these period after missing her husband.
]

i By now almost tern years have been passed since missing her

{ husband,; however no action have been taken from vyour end

| towards  appointment of my client on compassionate ground.
i

| Your such action/inzction has made vou liable for adeoguats
;

caompensation, interest eto. t

P

3omy client.

I give you this notice on behalf
af my aforesasid client upon suthority and instruction making
‘ ¥ k 2l

‘e demand  to pass necessary  orders  towards compassionate

appointment  of  my glient within a month from the date of

ireceipt of this notice. On vour failure to comply with  the
i

idemand  made in this notice, my instruction will be to
i

tinitiate appropriate legal proceeding against yvou. In such
{
3@n eventuality, you will be solely responsible for the

tonsequence proceeding thereof.

i I hope and trust that there wouwld be no such  occasion

fmv any further litigation, unnece

sarily bringing vyou  into
A
the same and

b
episode  and  the demand

there would be a happy end to  the

ertire

made in  this notice would bhe

fulfilled within the time limit fixed in this
L

notice.
|
I

Thanking youw.

|

) Sincerely yours
{

!

| D.KE. Harmah

‘i

:
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No.E/227/E1Q/ Comp s () «

e |
ﬁm’-a Dharmepdra KreSorhsh, A
advocate, Tetaliok Lalmg.tis, Gu}i.arghati,' | |

. I ® -

.D Y
sir,

N

nfiice of +ho *

M vigionn) Riye Mupages(F)

HeFe Rlys Iumdinge

Dage : |6 0520071,

~

~ Sub ¢ logal Notice.

Ref ": Your lettor dated O1 20542001,

ﬂ—‘—----‘—

I'nvi'esﬁonse to the sbove, this is to inform you that

ghe coplication of Smte Pratine Doy
0LJoPC) undor 83E(

Dey, ExeGangman (

Wo Strd {(Missing)Panshu
P o Way)/CHY was rocolved

by this office through GM(P)/MIC, on 2140599 without any rsge/

~ proof/school certificete o

- gipce qualifi.ation

davit declaring her date of birth las been submitted to

office on 12?09?20002

As ﬁ:gjlmissigtg omp 1
rect apPointment to/ his wi

£ the ap?licaxion:///
of the opplicapt L3 NI an affide
5

oyee was an an=nppraved stoff, di- '
fo can not be given as.in the gask

cases of approved siaif unless tho case 1s approved by the
Goperal Manager at his discreaxioné i "~ 7

Lo In order to examine
to CH(P)/MLG for obtaining
was nsked to submit a cert

- 1 f her husband is suspecte
to heve joined any terrori
have gone abroai ox not, b
frow her. On receipt of ¢

processed from obtaining G

the caso forAfd onward forvarding
GM's approval, Smte Pragim Dey
ificate from the pelice zhthority,
to have committed fraud, suspect
4t organisation a sugpectod to

+ the same 1s yet to be received’
o said certificate the case will e

M's approval. , N

Yours foithfully,

C\’}"wé’)//

for Divisidnal Redlwny Mengeril
NaFeRlyey Tumding. ,

s At

b i - = o

e . o O

rerme o e A

T
'.-"g'..'&;‘

. 5 . . ‘
PR W S SN PSP LSS
m— e
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IN THE CENTRAL AIMINISTRATIVE TRIBUNAL

GUWAHATI BENCH ::: GUWRHATI .

IN_THE MATTER OF :

O.Le NO. 402 OF 2001

y
2

Miice:s | K)ﬂ%‘z’%/ﬂ/ W

Mrse Pratimas Dey S &

v Exgs

- Vs~ fr £ j

235

1. Union of India A
.

| 2. The General Manager, ts g ':_*:;@;,
N.F.Railway, Maligaon, ¢ =

Guwshati-11.

%3« The General Manager (),
N.F. Railyay, Maligaon,
Guwahati-11.

4. The Divisional Railway Manager, (P)
N oFe Railway, Lumding,

_ Dist. Nagaon, Assam.
- AND -

IN THE MATTIER OF ¢

Show cause/written submission for

and on behalf of the respondents.

The enswering respondents most respectfully

beg to sheweth as under

Te That, the answering respondents have goner through
" the copy of the application filed by the applicant and have

under stood the contents thereof.
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»

2. That, save and except the statements of the
Qé .

applicant in this application which are specifically admitte

herein beloy all other averments/allegations as made in the

‘application are emphatically denied herewith. Further, the N

statements of the applicant which are not borne on records

are also denied herewith and the applicant is put to stricteét'

proof thereof . : - J: o
T oE
I £?
GiEs
e That, the application is not maintainable under, “ w’; ”')
LI
law and fact of the case. é‘i.,_. A
& T
TE e
4. That, the application is premature. % 4

| In this connection it is to state that the appli-
cant was requested under TRM(P )/Iumding's letter No. B/227/
ENQ/Comp(W ) dated 14.5.2001 o obtain a certificate from the
Police Authority on folvlowi_ng points and submit the seme to
the office for further action ¢

e "If Sri Panchu Dey (missing ) Ex-Gangman (CL/CEC)

under SeS«E(P.way )J/GHY is suspected tc have committed 8. kaxe

- -

fraud, suspected to have joined any terrorist organisstion or

suspected to ‘have_gone abroad or not ".

But instead of complying with requirements as
called for from her, she has filed the preseﬁt application
before the Hon'ble Tribunal, when her claim has n,either.been
admitted nor been rejected by the Railway Administration

and was awaiting further investigation and decision on the

matter .

5e That, the applicant has got no valid cause of

action and has also no right for filing the application.
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| &
6o : That, the application is barred under the layw §

‘»-

of limitation as well as under Section 21 of the Central

Adninistrative Tribunal Aet, 1985.

7. That, the application is fit one to be dismissed
in limine.
8. That, with regard to averments at paragraphs 4.1,

442 and 4.3 of the application it is submitted that nothing are
accepted as correct except those which are borne 'on records
or are admitted hereunder .

In this comnection it is to state that the report
of the Officer-in-Charge, Panbazar Polioe Stat10n/Guwahat1-1

dated 3.12. /ahowzcs t the husband of the anpllcamt has been
migsing since 24 .5.5 It is denied that the applicant made
several repre sentatlons to the Re spon,dént aﬁth.ority as alleged.
Receipt of one application dated 6.4 .99 only addressed to the
Chief Per.aonnel Officer, NoF. Railway Mallgaon, is however,
adnitted and immediate action was taken by the General Manager
(B JN.F. Railyay, Maligaon's Office on it by forvarding it

t0 the DR M+(P)N.FRailvay, Lumding's Office on 21.5.99.

Necessary Staff was also deputed by the TRM(P )/Lumding's
Office to enduire and submit necessary report in connection
Vith the appointment matter on compassionate ground. After

considering the reports submitied and the Railway Board's

| ‘relevant circular No. E(NG) II/97R «£=I/210 dated 2647 .98,

the applicant was adv:.sed un der IJRV/P/Iumdings (i.e. Divisional
Railvay Memager (P VIMG )'s letter No _.E/227/ENQ¢‘/Comp (W) dated
14 .5.2001 to obtain a certificate from the Police authority

on the following points 3
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L o
"if her missing husband is suspected to ha L
Cormmrifhad S:m& ) lsam %c»w&..& S W > 0“"‘00*""‘— -

zation, or has gone abroad or not". ’\
| _

But the applicant has not yet submitted any certi-

&f%“éﬁ‘*

ficate 2s desired by the Railway Administration.
Photo copies of the applicants letter dated 6.4.1999

addressed to the CPO/N .Fe Railway, report dated 24.6.1999 . = .

u' ?

T

submitted by the Chief Personrel Inspector, Rallway Board's /;‘ o

1
fa3

o 3

. w?

circular letter dated 26.7.98 and ﬂRM(P )/I:umd:mg s letter . r_ f— =z
LGN

dated 14.5.2001 are annexed hereto as Amnexures- I, II, i s
g

<. v

and IV respectively for ready perusal. ;A e 5‘_
o &

OJ .A»-w.\

9. That, with regard to averments of the applicant

at paragraph 4.4. and 4.5 of the applicétion it is submitted
that nothing are accepted as correct { ) except those which
are borne on records or are specifically admitted hergunder-
It is denied that the respondents kept silence or'did not
look to the matter of representation of the applicant or did
not release the dues of her missingvhquand etce as alleged.
In fact, the following dues were paid to the applicant
as per entitlement in the case of a missiné employee "¢ |
ad)v P.F. (own contribution )Rs. 2499/~ passed
under Divisional Accounts Officer/Iumdings
AsBe No. 54 dated 12.1.93, Co/No.5 LFS dated

22193

bJ. Gratuity Rs.496/- was released or 15.10.92 but

the amount is adjusted against to the Govern-

ment dues recoverad le‘ from the hushand of the
applicant amounting to Rs. 900/-) while still

Rse. 404/~ is to be recovered.
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10. That, with regard to averments made at paragraph '

4 +6 and 47 of the application it is submitted that nothing c§§§
are accepted as correct except those wkhich are borne on recordé%f

or are admitted hereunder . It is quite incorrect that the
respondent No.4 vide his lebter dated 16.5.2001 did express ¥
hig inability. Rather)it wvas made clear that the applicant
did not submit the required certificate and informations etc.
for which she was asked to submit so that the casé'cduld be

eXamine& far further processing and obtaining the General

Manager's approval, if found to be in order and as per laid f =

[1

rulese.

Ay pp,
E f{l 1r Lf?. ‘:‘ 2

*
Fe

It is also to mention herein thet the missing:

employee rendered about 8 years 9 months service and as he .

Iy,

was an unapproved staff)direct appointment'to his wife can-
not be given as in the case of approved staff unless the case
is approved by theﬁiﬁGeneral Manager at his discre-tiony :- =

The same was also made clear in the Railway Administrations

letter No. E/227/BnQ/Com/W dated 16.5.2001,: .
o Copy of whick letter has been annexeé as Annexure=D
10 the applicatione.
A copy of this letter dated 16+5.2001 is however

annexed hereto as Amnexure = V for ready perusale.

11. Thet, the allegations/contention made at paragraphs
4.8, 449, 410, 4411 and 412 of the application are not
correct. |

It is submitted that the applicanﬁ)without‘ﬂ)
complying with the required informations/particulars/documents

o Callaa Sov, . ]
rather rushed before the Hon 'ble Tribunal by filing the present



~ statement and the letier dated 14 53001 was written quite

)

applicatio. It is submitted that the respondent acted as

per guidelines glvcn under the Railway Board's letter dated

26 +7 «98 as mentioned in foregoing paragraphs of this wrltten

SQA.A

(‘!!

138

in conformluy with the guldellnes given by the Balluay Board% f E
]

%’

E

[=ad

12. That, with regard to the averments made at paratF

" graph 4.1% and 4414 it is submitted that the allegations/ [ &

contentions of the applicant are not correct and hence are deniedt
herewith. It is denied that the applicant was denied Justice

or that the application is bonafide one.

13, That, in reply to the grounds given in paragraphs

5 and 8 of the application it is submitted that is considération
of the facts and circﬁmstancés of the case and in view df what
have been submitted in the foregoiﬁg péragraphs of this written
statement, none of the grounds as mentioned at BExx paragraphs 5 .
of the application are sustainable and hence hone of the

grou nds are accepted. Por the sake of brevity, meticulous

‘ denial of each and every statements in the sub-paragraphs and

repetition of repiies have however been avoided.
It is emphatically denied that there had been any
in.action on the part. of the respondents in disposing of the .

applicant% representation or the allegations made by the

"applicant are correct. Rather, the case will reveal that the

 epplicakl) is to blame herdelf as she has not been lending

her helping hand by submitting the required particulars/
documents/informations as called for by the respondents so

that the case may be examined properly and processed on merit



E‘; 5 5 -
€ E.ﬂ
1 &z ?i& b
and a proper decision can be taken. & “ S&)
14. That, it is submitted that all the actions in

the caze have been taken in conformity of rules and law onm

the subject and actions are quite valid, legal and proper.

15. That, the respondents crave leave of the Hon 'ble

Tribunal to permit them to file additional written statement,

if found necessary, for ends of Justice.

16 . That, in the circumstances explainedvabove the

application deserves to be dismissed with cost «

W

verificatiOHOOQOQ_ton.oo.a

"51
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VERIFICATION

e G e GGe e e e G M S S G

I, Sri&)ﬁdfg&é%?fi— gé}i&éa son.of
| M»v O j]/ ‘QM aged about B& years now
working as r. Dinecoel Breommel (%ZW y NoFo -
Raiiway,&é}«na&ﬁf do hereby declare that whatever have
been stated at paragraphs 1 and 2 are trﬁe to my knowledge
and those made at paragraphs 8, 9 and-10 are krwa based on
records and informations as gathered from records which

I velieve to be true ad the rest are my humble submissions

before the Hon'ble Tribunale.

Jitsgpe G5
for and on behalf of
respondentse

gftr wy
r’ Dt{"]. T‘ﬂ«g

ey
7 75Ans 1 Office
3"8}“%’3%, mﬁgq
N‘ F- RI ; ‘ . .
» ALY, LU.,,dJng
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Annexvee — 1 ! 1,0\
\ - :‘E
To o
Tho Chlof Porsonnal 0Officor(iiolfare), V |
é&;:.hl;tailwayébdalig..cno ' A e
L ~751011, - ' " s
y S, : .~ Datod é,_i"ﬂn—rﬁ\%9 Jl | |
i o ¢ oy ;
su. . ‘il ) N . .I-ﬂé.. N
Sub:e Préxyir for appointmont in tho Catogory of f*;
' Clas'.< IV post on com poneonato ground duo -

to m.ssing of my hus band S:i Panchu Dey, 3
Gang ‘halachi undor WI/GHY from 24,590, ./

" With hcavy hoart, I tog to statc that I appl icd
for compemsionute appointment in Clags IV post on the '. !
ground ‘stat :d above to DRM(P)/LMG on 22,9.924 along with :
Polige Report.But my case was forwarded to your office ;

. | vide DEM(P)LMG's lctter Mo.E/227/CL/LMG/Comp. After that '
V.26 | T applied to your hanour for consideratioa of my casae sinec
-— ——-"3ang , I bave not hadrd anything from you, -
- At this critical stage, I would also like to remind
youe along with &, pheto oopy the recant Prlice Repork,

43, I am into hand to manth conditlon along with ;
ty children, So, Iwould 1ike to requast your honour kindly

+

B i s S DI

to conslder my abova appointment with you~ natural magnanimit?
to endble me to swivive with my childrea ind feel me
obliged theraby. .

Thanking yo ,

SRE x. -

Yours faithfully, ;.

e

Rels- One ~olica ;aport. .
. . -', . . - . . “. . ‘
o ' L3 Q‘f"ﬁ
‘ ' Ky 3

! £..T.I. Pratima Dey)

W/ 0 Panchu Dey
Ix. Gangman,Cuwahati,

S

‘ - .-
gt b

i

i




R T e S

Eale 30 2 S

’Ia.-.gqatf&u..':w-wuﬁ'&ﬁ. ST

Al ¥

At R , lo -

_ : N o
, - . ™ A . i - ‘
[\NM[JLUQE \ %/ Re,,_f ¢ \'\/(gk n] ALIRASSE ‘/\ TrA ¢ D’« )\H ‘;

- o"

\b\m

/ / .. g
. / fggﬂgb‘-& w&z«i@ ‘b

. ’ i ‘ ’ N Po ROilW'\y. ’ ‘ S

«:_'

/ : : Annc xurde T ]
/ . ! '
TEWNUIRY REPCPT TO ME SUBLITTED BY TIHE LWI/PI 's”

In C}ONIEC"‘ICN WITH APPOINTNNT oN (O’PAQSIONA‘I'E- GROUND ,

Sty ff,llo»ing port icular" 'G:' furnishcd de in conncetion with

mm':intmfznt of &)rﬁ/s mt , __ fr‘}‘/‘}""?z’_bﬂ,-_ ‘-_7)_,%?_/“”' ————— o
IR ____,‘_ ’_-__' qﬁxﬁwgm:@ifc of N Jpomdm DZ;/ '

— e e e e e e e

- _~f__ _ _.._‘ __h_‘_“f_ _ kX 9_/7}_/__ AN @/Cf’c)mcr QSE /é”/

tf»,Clﬂ\.w— }ﬁ/xv pc 8ta on. Cegyt '1:ai>nutc grouwncs

ek revmcu pam*xcuxum OF THE LX I m QYL g m
1o Hone ;- g/u :

N sltoy Gy oo 108 v
v ﬁ d&’ )' ///' /// kr QD |

SN

—

R F

Ly
2, Dcoignat:[.m & Off 1<.L'-—6.\. .an %M/(G/L/MDCD SSZ:( Mmy)/ y

3. Lote of birth ;- 20,12 54 ‘ Dote of apptt:i- /£, 8 8/
ﬁ)n

Datec of c,c.aux/rr*rﬂ ’N.ai}ﬁ(i‘.l’!‘tioﬂ - Missang on 24 .5, 909/(.

6.4 ECYinC of sCGrvice rendci.d; 87}/5 /)')’VL?’I)_? S’Cf

C 7. PCring of acrvice 1Cft {o oitain t g rctircm:nt ogli— 24 ya3 :7”"‘9’*

8. Lict pay ond coolcs-  f 6, Q 39/)# édlyz ,
9. 3tnate whether dicc/mecic:lly
inc-paciatcd whilec in scrcices —%MQ'SS’M

10, Cousy ané nrturc of Qcafh/
i ﬂWSC
S Mecicelly incapccietcd Boer M

11. vihctlcr belongz to SC/.,'T:~ NI
12, In croc of midicolly c“ccaccghricﬂ stoff:-

3) ¢ atccory for whdch Cecclenre fit for
; clicrnetive Job e

B) Altcmative post offcivd anyi-
with p: oy and ac~lc. A

Cj) Lost ‘of cmoluantﬂ tnw rCe the
© poy oné 2llowence:-

' €) whethor altcrnotiwe job acecpted
- funlicd for voluntary rctircments-
'l‘

¢) 1 h ‘ote of vnluntary retirementy- o

¥ £) sctual pericd of qualiting
: £t rvice tor pensionory bencfits:-

e i

e

- @ MBS ‘Mﬂ k‘vm@,ﬁ\ 3 . 9\ ao\v@k?lp\

.,‘,." R : ' CoONnta «,2-/

R NS PRI Zi)

'.
W'l

.

g

Lo - 2z
e 5 g Sy W v e a2

o & s LT



' : ]

“SS Fr "ILY RPARPICULSRS OF LY. SiTLOYE:L, . . s
(1 ‘ '

.

eyt 1 3 . D -

em L the Fomily memdGrs ., R;“ht\l,;fh P e (-BCucdtional jwhe the x
[ YRl :bi th,C]\l’\.L lfica- Jumplayed
R Y . Y "t 1n 'y +
icryloyce V! e not, . :

.-
e e - ..........................(.,......_.....lm......L........._....._............__,_

S Tadene Rom Dyl w3 s

6.
7 e ‘;
3o :
g L v
lo.

Ll ':EIT e e e u-(:\—q,’-— B el gt et e L I e e R ped aas kem e it wen e -—: faited .'"‘m —
AhethG r sny .membCr nf tx f«.mly clreacdy employcd in the Rly s )
A £ co mdicat» wh~.n anc how i /ahe wae appointeds —w:; NJL. :_' :
IY_ éaI.‘T‘IL‘ FENT Pt RTJ( u’.urv Rs ¢¥ ¥ hl“ L Xl MPLOYLR
1, S0 s - .
XY AN c;wnvcontrlbutl s :\ »2[, 99/ , S
2. LCra, . . : ,
$. LLY 7, : ‘ . Coed
. . f : ) b3 | n ' o
4. GILS . | N4 g\,g'é)(w\AA/)"/éz‘* e o
S o POLLAON o : S :
6. 0tir “uca, 1f onyi-
. w2 ¥ir Den AR
7+ pPxrzent/perminent odcdxcses £ the omﬂ iconte- S\OW'KM /\/a.? b
. : _ . I /\/L.dl., G
/401,& am Gru,mha
Ce eifice tmt thc portic woare fumiched ahovc arc yArificc 1
from tik- vexvice .xccord of th cx=caploycc -and no membdr of the |
fomily of the Gx—- cmployn.\ hoew been appointéG on Compogs ionate !
ground ., \ . ; - }
It ig alecn 'ccxtificd thot the porticulors furnishecé asbove arc -
Corice - and the- gemé has béen péreonally verificd by me ot the epot. .
I ot s R 9 ' oo '
| e o \ﬂ &'7 |
.!'Z';'_ } f . . . \Jb !
ot j . Signat uxe of % OUE wclfam/ 3

PCErronnel 1n¢pcctor o !

. . /
.nelo; + h) & Copy of the Ceat® /ITKZG:LC“lJy mcapaCthx. C ccrtificate of
c the Exv-c n’ployc&. 2 photocr ph of thé candidate duly
‘. . .ottcoted

B) Educatioaal a nd o prfnf ¢l rtificatc nf the candidate
for whom appintax. t ghugh fox and ccrtificate 1f any e

- ()OO"' : . ) . . . 1

inNIa



i -

- /\NNG}URC—~"__L sz' “ %RM{-PHM‘;L,&.

/

L/ y' o
. b . , g gi'-., B wl‘/al_.

/ S : Ocrice of the

’ , B - :
YA T L General Manager(l)
v S - Y Madd aons Gauhati~ l . !
_/ ' - ‘\ : . ’ » edeun * )
Noo58GE/U/OWIREIIL. " Dated, the 7 =499
. - _._/_.-,/ . L . . ! , ' i
! ’lb od ,Ll/ ' A — |
DRMS/KIR,JJDI, G T3}\.o . ‘ ’ : .
Dy.CME3/N3Q & DBVJS. L . _ S \/
C3C/MLG. o ‘ 4 ' . 3
- GM(CON)IJILG. SRR : | . g
G:/NFRMU NF)EJ/PNO.._ e SR .
‘ aub - Compas«qionate appuwtment in the case of
. misqinz, L\&iley en. loyeese -

- L. & cop ),f of. ‘the r%allgaﬂ B)ar\i s lolegr I Vo.E(NG)II/Q?/RC-’l/ . .
210 diated 2547498 on the above cubject i Lorwarded herewith for
you.r‘ irﬂ‘omaunn and necedty Y 18 tlon pl -.e

i
K o | |

i

§

for Gencr‘al Mangper'(P) :MLG

L

(Copy of &ailway Dd'e lettcz [\b.w(\IG)II/k),-RC-‘l/Z']O dt. 2647 98.)

Sub 53— A3 abo: @ ‘, o o ya I

Mrtention iq :an:i teo '11'7-:: structions com:alned in tmq , }
Ministry's letter NooE(NG) LY, "1/ RE~ /251 dated 642482, 2445+ &2 & o
21412443, on the auove menrtd ned qubJoct. : 3
/ .~ Dgpartment of TFerson.: el & 'Iramm;,, vide Eheir 0.l dated
31410497, have laid down cer:aiiy norms for compawmnate appointment 1
in the case- of missing Goveriamert. servantss o

. 3 The matter has been con«idgred by the Board in” the light of - *

aboves Accordn.n\,l , in «upersession of exdsting imtructlonq on
the subjecty i’c bas becn dec.ided as under . i

s ad

(L) A requeqt to pri.t the benef:.t of compassn.onatc gPPomt—-

- ment can be cone«idered after a lgpse of at least 2 years. i
7 frgu the date f1um which the Railway employee has been :
ERY omisgsdng, Bmv:.dc_d that_an FIR has bcen lodged and the ~'
/ o \ missing person is not Traceable, and tae competent author
- e rity feels that the rcogiqe is genuines - §
 (11)Tnde Tenefit wis ,/_be appl;l.cable to ‘the cagse of a Railway . ‘
~ employue i- :

:,... i ..;~ v /V . ( Con‘tdeoooeuz/”‘) é)

.‘5' ‘ -’ - i . (X}'

- ,.' PRy v ) (ATLQL\,\ \ﬂ'L CQO"QG‘C‘) 24 > 32 i\%ﬁ(}”—.)

e A o owigianal ¢l

"l
o l Latlon Smorr Hoans 480} ane- B



A b

Lend et

from wkuuh h(.

v"-wﬂf

_ (.Li:l.}uoml)ac;qwna’ta‘.-
CRadllway emp 1.
'.-?ud will be <
Including tiw

oo (dy) il conside.
L investaga tlon

(v} e decision on
e u'lC.‘n'L CoVG reg
“takuoit unly‘i at

.' lh:l.lw_.y" o
_ -(vi.) 01 Lrvices
3 \rtu
! ﬂu uf cqmm A ;

(v_li)"‘h co 1* galon .
S the vayhient o

R Tohe e s S o

onlw ot ahe
. amployec are
o _1_.0 raceive- to

’1

1ghour‘erc‘

e 04 +ene orar
AT corxin.tlonv

contained

- I?lg:age acknowledge

'

{ "Fa)‘ek )

N

(S

Qle}’l a.alf)Q.nv'h,"

the e

iJho had lesw ti

1.
g

R el wv"_quuem
- Eg” huf?g gone i

A

...

o
1

g ‘a ssodntient ino

fhe’ above will ale .

L 1'7 ‘1U 215 Wil howc,v..

4 o .
1 lwo years to retire on the

ay texrorist Orb&mia Lor. QL
0D

: Jc'o could not be a matter of right

Lol al=mo L\_ taken 2ato

f;!-..« wmdq/wuian will e

Leah m.oanxg b Ol oo

xv&.gave co*zy i tted fmud, (SLE gn.o‘ged
W}gcc u.u.

Mo Gt e
]

‘;l&?;e; - LB
. .
¥

iAtnent in the dase of & nigsing

~d
sonditions,

to fulfilagnt of jall thu o
dowl for

L_l-.,lliw ol vac: mw, laid
101 the existing scheie ;-

such A request the roc;ultf oi police
Jot accotinte

“lquegt for coipassionate appoint~
mu’ wemml 1nvlruct..0‘flc «hould be

u.}V(_‘l of the Ceneral Naua:* r' on the
e R

teTminated
‘h;lway caployee beoones avallable

Iy \po:_i,ntrnult may be dclmknd. from
: Lmn}, dues lece con;pqulormte g
LLeneet may not be denied or de erred ¢
that sottlement dues of the misaing
Lo e 1uhl to the pe r’qonv entitled

‘J N

Tk 9;.,L<_» to mn wsrdv/w;\,dowq of |

). ww; sre found lﬁ ;
aounl 9 letter NooE( C%II/‘)S/RCM‘!/GS

e
l
K.

(

Cwtlie to apply in quch cageqe

i ' ]

6 090

boe

PGS

o LR




“ - :t: W ‘“:"::j‘?i‘:;: ‘:"";F‘l :_; -y e - - R .- . Pa - . \1: i .»“' - Q..—  ——— et
‘ SR U UANNB R URE L i
e . " ‘ -

RIRS
AT

e
B,

DA

ORI CRY/WME -

. | - @% D\,l/} ¢ gﬂ.@‘mi .

- wd. Peatimat Dew , 9/6+ St Migeing )

',V-AYI&M?&@G: o - .:Iiﬁ\cxh'fda on, o
Csuu)ouhad} (. L\mfaam) J_ -

SRR

{

ousmald .
Ludy - Appdt. i comp 7

SV v 1

Ve ok R S

%m_ Qom'/'\;e‘('zc?.mm. w“{k dls O..Xg:g'\/e/ /\qQL'{ aﬁ:m
woted o ololoan & Ceddigicede. g(rogd %
*&q/L MU\M&(T" o i b@llow}w? F’Otvu?ziw/ &
?«kli gt Al Aw 40 lun dbice ewd“af . i
. IJ‘ N % ‘ | -
Luddlan ocd 1o | | ;
v ' ' . . ' {; WQWL, ;
(,_cl-/ cpe) W\OW*\ Q- C‘P'wa )/ IHy a

kraud, sunspectec

. il 2o . ST
Cted o have. cgwit b ipedi B
o hove goinad ou Heg ot sl 0 ge

 owe adptpad. ofe nat -

| : \V] \
> ORE (B/irl H

& Ao SPe eteco) 10 nave

;. ( (Coneet 71“

- o RNECE o
, - gln*‘f’j éih’mf’}‘ ‘w;f
by o | //0/‘/”/[)/‘ S G ,

-~
i
!
1
4

(o =i
| G
7 C /____%

0

<
ST e ——e 2
n

g
]

7/
= C L/\ (5(&‘“’ L‘\,x. o 5

.%,;/ o584 XE

' e it
SENGLomR), T Oljice o) -t "\H,)

!'?».
R 3
g

]

i

.



/
A Rozd. Dosbe

" No.B/227/ENQ/Comps W

o |
sned Dhormondra Kr.Sorkeh

D

.
¢
~

‘,'Qirg
| ~ Sub % Logal Hotioes

‘ "! . . s @5 om @s ws o - -
' In i'asi)on

the opplication of 8
Doy, ExeGangman (CL

| fQ1A~I5 )

 offios of tho' .
Divisional Rlye Nunag (P}
E:Fg;. -R’ly ) ] A y

Dw@m ,

Advog ato, Tot aliok Lalm ;ti 5 ’ Gu%».'g.h a;i ’

" Ref": Your letter datgod O1 ,05.20074

-'—-t.--"

se to sho cbove, this is to ip
to Pratine Doy ‘
CPC) undor SSE(P..‘Way)/GHY was reoce

/o Shrd

by this office throuzh GM(P)/HIGs on 21405499

proof/schoo

davit doolarig hor dato of
office on 1210/?20002

As t'::;:’/miqsi.ng employee
rect appointmont ¢
coses of epproved. etarf unless

Geperal Manager ot his discreation.

: -In order 'cd oxcmine the
to'GI'I(P)?MT_G for obtalning GM'

was nske
if hor /husband is suspec

to have joined any torrorist orgténisat
but tho sama' iz yob

of tho-gaid certifionte tho cage will be

have gone abrond oxn nob,
frow hor. On racelpt
processed from obteining GM's

1B 1
\ N et v,

gince qualifi ation of the Pl
f birth has dboen

d to submiz & cortificate fr
ted to have committed
ion o suspecied to

to bo procoived

1 eertificeto of the epplicetione

jcont is ML an affide
asubmitted to this

wos an

‘his wife cen not .bo given :
the case is _t.xp.Pr,ovod»by‘ the

A N SO S . i B i i i

t"

form you that
{Missing )P anchu
i ved

without. any &£0
/

un-epproved' été.ff, di~

as in the rasR

o~

—— v —— - . -

!

/

o
t]
!
i

i

s o - .

cnso forwﬂx‘d onward forwarding

s approval, Smi:

ap pr 0Va|l »

ag;‘,.',

DN

: Pragim Dey

om the police nathority,

frand, suspoct

g A Y!oursﬂ fai thEu21y,
“ j = Ores—
for Diviasidpal Rellway Menzer B
NoF R1yoy Jumding..
I : oo .
e

iv
géf -~ Wey\“a'

.
.
W
A
i
A%l
ata
7

I



